IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD

0.A.No,1315 OF 1996, DATE 0OF [ORDER:1-6-1998,

BETWEE N:

Rsif Hussain. eesesssApplicant | ]
and

1, Union of India, rep. by its
General Manager, Department of
Telscommunications, Hyderabad.

2. Chief Gensral Manager,
Department of Telecommunications,
Hy derabad.

3. Area Manager, Department of
Telecommunications, Hyderabad
Telecom District, Hyderabad.

4. Civisicnal Engineer,Digital Tax,
Telephone Bhavan, Saifabad,

Hyderabad,
.eeseie8pONdents

COUNSEL FOR THE APPLICANT :: Mr.Y.Suryanarayana
COUNSEL FOR THE RESPOMDENTS:: Mr.V.Vinod Kumar
CORAM:

THE HOW'BLE SRI R.RANGARAJAN,MEMBER (ADMN)
AND
THE HON'BLE SRI B.S.JAT PA RAMESHWAR, MEMBER (JUDL)

g '/'.__ -

: ORDER : . u
ORAL GRDER(PER HON'BLE SRI R.RANGARAJAN,MEMBSR (A) )

Nore for the Applicant. Heard Mr.V.Vinod Kdmar, -

learnad Standing Counsel for the Respondents.
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2. This OA was filed for the following reliefs:-

"To call for the records relating to and
connected with the Procesdings No.TA/STAY
56/4-8/94/6, dated:21-9-1995 of the 2nd
respondant which confirmed the order of
removal passed in Proc.No.DTAX HD-4/PT-1/51,
dated:4-1-1934, of the 4th respondent
remnvihg the spplicant from service whigh
was in turn confirmed in an appeal in Proc.
No.DTAX HD-4/PT-1, dated:12-4-1594, and|to

quash the same and to consaquently declpre

that the order of removal of the applicpnt

from service as unconstitutional.”

3. This OA was adjourned right from 12-6~1994
onwards. The case was heard on 24-86-1998, whedein
it has been clégrly stated, no further adjournmenf
will be granted. Uhen it listed on 31-5-1999,]the
learned Counsel for the Applicant nor the applicant o 4
was present. It has been clearly stated that {if the

applicant or his Counsel is not present today,| the

DA will be dismissed.

4. Inspite of the docket ordsr, neither the

-applicant nor his Counsel is present. Hencé, the DA

is dismissed for default, No costs. | ;~¢3
éiéé:q (TV“\_JL———-*“’éiii;,’,,
AR AMESHWAR) (R.RANGARAJéN) | . !
|G BER L) MEMBER (ADMN) | \@i
DATED:this_the 13t day_of June,1993 o
e Dictated to steno in the Open Clourt | lh&%%i?'
SN
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NO ORDER Y
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